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BETORE THE NATIONAT OREEN TRIBUNAL

CENTRAL ZONAL BENCI{, BHOPAL

oRrcrNAL APpLICATION NO. 68/2020 tczJ

ln the mailg-raf

Om Puri

Applicant

Versus

Hindustan Zinc Ltd, & Ors.

Responclents(s)

MAY IT PLEASE THIS HON'BLE TRIBUNAL:

The humble answering-respondent most respectfully submit

this reply to the original application as under:-

l.Thatthecontentsofparaloftheorigina}applicationneeclnoreplv.

2. That the contents of para 2 of the original application need nri repiv'

3. That the contents ofpara 3 ofthe original application need no r"eply'

4'Thatthecontentsofpara4oftheoriginalapplicatiorrneednorepiy,

5. That the contents of para 5 ofthe original application need no repll''

That the contents of para 6 of tlre original applicalion need no reply'
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7 That the contents of para 7 of the original application need no repiy.

That the contents of para I of the original application need no reply.

That the eontents of para 9 of the original applicarion need uo reply

11. That the content$ ofpara 11 ofthe original application need no repiy

12. That the contents of para 12.1 of the original application does not

peftain to answeriilg respondent, heuce neeti no reply,

13. 'Ihat the contents of para 72.2 of the original application are llot

admitted in the manner stated by the applicant. lt is submitted that

the l-linciustan Zinc Limited tHZLl, Agucha has 02 nos' of activity

/plant consisting mining operation and beneficiation plant. As per

available sffice recorcl, HZL has implemented mechanized mining

(ir:itially open cast lollowed by underground'presently) operation

and also provided water spraying system /dedicated water tankers

for water sprinkling for dust suppression generated lrom the

ading/unloading activity ,vehicular movement and olher related

I

9

1i). That the contents olpara 10 ofthe original application need no reply.

!'l$

r{,i
ning activity.

Further, in beneficiation plant HZL has provided pollution

control meatures viz" Wet Scrubber with Primary Crusher-Olil and

Secondury crusher and Bag filters wilh primary Crusher-new for

abetment and conlrol of possible particulate malter emission. Wilh

resp€ct to beneficiation plant, HZL has also provided water spraying

system, mechanized sweeping machines, concrete road inside Plant

pre|nises and storage bin fbr storage oferusher ore fine,

11. That the contents of para t2.3 af the original application are llot

admitted in the manner stated bl.r the applicant and are deniecf.

15. That the contents of para 12"4 of the original applicatiotr :lre not

;rdnritted in the manner stated by the applicant. It is submitted that

the r,vaste w;rter gerlerated in benefieiation plant is recycled back in
. 'iI .i.-
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h
problems from the tailing dam, toe drains, lined collections sumps

and pumping arangem€nts are provided at downstream of tailing

dam to ihannelize se€page baek into beneficiation plant.

It is further submitted that RSPCB has condueted ambient

air qualiqr monitoring and piezometric well water quality monitoring

from time to tirne. As per the romparative staternents ambient air

quality pararneters were found within the prescribed norrns. Wate r

quali$ of piezornetric well with respect to 8lS -1050012012 ,drinking

water standards {second revislonJpermissible limit in absence of

alternate source, torie substances viz. Total Chromlum, Nickel, Lead,

cadrnium etc. wcre analyzed and found as Not traceable. Oth*r

general parameters were also found within prescribed lirnit except

iron, Total Hardness, Sulphate and Chlcride. For the exceeding value

of iron ,Total Hardness, Sulphate and ehloride RSPCB has alread-l'

solrght rnttigation plan form HZL, the HZL has submitted its

clarification supported with NEERi interpretation report.

16, That the eontents of para 12.5 of lhe original applieation does rot
pertain to answering respondent, herce need no reply.

17. That the contents of para i2.6 ol the original application are nol

admitted in the manner stated lry the appticant. It i$ submittecl thrt

the detailed reply has already been suirmitted in reply to para 11.2 &

12.4. Further, the ansurering respcndent has contlLrcteci antbirnt ail

monitoring of nearby viilages in proximig of mine and plant site .'l'he

ambient air monitoring report are annexed herewith and rnarkrii ;.rs

Annexure-R-3/1,

detailed reply h een submitted in reply to para 1?"2 &
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18. That the contents of pala 17j of the i:riginal applicatiol does rrot

pertain to answeringrespondent hence need no reply.

19. That *le eontents of para 1Z.B of the original application are not

admitted in the rnanner stated by the applicant and are denied. The

v

I



20. That the contents of para 12.9 of the original application are need no

reply.

21. That the contents of para 12.t0 of the original application are need

no reply.

22. That the contents of para L2'Ll of the original application are need

no reply.

23. That the contents of para 12,12 of the original application
I t iiil ?r

no reply.

.,* rtl'it-.,"\)^ ira
srtr"fir6,''S -i' '
,u.lilllF rt is,

*r1$rrrtt submission

Rajas$all :1ia..i
- - .,- 'L) 

.',1

''u'ltl0-'r' 
e'e n '

Bhiurara iRril

Praver

therefore, most humbly prayed that in view of

mentioned herein above the reply on behalf of

respondent no. 3 Rajasthan State Pollution Control Board may

kindly be taken on record and the original application be dismissed

HUMBLE RESPONDENl'

THROUGH COUNSELS

(Rohit Sharma)

ADVOCAIES

r)F R

cost.
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BEFORf, THE NATIONAL GREEN TRIBUNAL

CENTRAL ZONAL BENCH, BHOPAL

oRICINAL APPLTCATION NO. 68/2020 (CZ)

In the matter of

Om Puri Applican t

Hindustan Zinc Ltd, & 0rs, RespondentsIs)

AFFIDAVIT IN SUPPORT OF REPLY TO ORIOINAL APPLICATION

I,

present

Control

under:-

Mahaveer Mehta S/o Shri S.S. Mehta, aged 58 )"ears, a1

working as Rcgional Officer, Rajasthan Statc Pollutiort

Board, Bhilwara, do hereby take oath ancl stalr: :rs

I) That I am Officer- in - Ch arge of the ansn'e ring-rcsponrlcnt s'

Hence , being officer-in-charge, I am well conversant with ttr('

facts and circumstances of the present case'

2l Thar the annexed reply to original application has

drafted by my counsel under my instructions and I

carefully lead over and understood the contents thereof

3) That the contents of reply to original application arc

and correct on the basis of the official records'

bee n

har.e

tru('

"\".--
DEPOtrDNT

s

VERIFICATION;' :' ''' '

I, the above named deponent do solemr-r1-"- t'lkc otlth llll{i

state that the contents of Para No' 1 to 3 of mv tlbrrVt'

affidavit are true and correct on the basis of official recorcls

and no part of it is in correct or false nor any material ha s

been concealed there from' SO HELP ME GOD'

Avrp,,
&B(&NENr

/(i-\\-
!,,iGTnh dinnac !et!r! me t
elntled \(onrono 

b.X$.(y, 
= , o

lfltt-tfx,rt"' ,:t '
PUSH}A OFOIA
}.otaHY tuBLlc

pE'd to 205. !HILWARA

os

p- taiasthan State Pcl' .^- .' ghitwara \Kdl I
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BEFORE THE NATIONAL GREEN TRIBUNAL

CENTRAL ZONAL BENCH, BHOPAT

oRIGINAT APPLICATTON NO. 68/2020 (CZ)

ln the matter of

Om Puri Applicant

Versus

Hindustan Zinc Ltd. & Ors. Respondents{s)

I, Mahaveer Mehta S/o Shri S.S Mehta, aged 57 ) ears' 
'11

present working as Regional Officer, Rajasthan Stare Pollutiort

Control

under: -

1)

Board, Bhilwara, clo hereby take oath and statc :1s

2\

Thatlamofficer-in.Chargeoftheansrrering.respondents.
Hence, being officer-in-charge, I am well conversant w'itil tlrL:

facts and circumstances of the present case'

That the document annexed rvith the reply as Atl'lexute-R-

3/1 1S true and correct photo copy of its respective originals'

VERIFICATION

.d.r."( !d. '. "r. I

1, the above named Deponent do herebv verifY thirt tltc

cottents of Para *"' ' 
tt 

' '' 
m1' above affidavit are true i1n(i

correct to my personuf t*'*ftagt' Nothing materiai has bct'tr

";;;"a 
therein and no Part of it'

\..i*
1$d^/

noPe\ffii' -1r,.,
*4*na.sf$fiiii'1ii"ii
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AFFIDAVIT IN SUPPORT OF DOCUMENTS
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